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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
O.ANO. 201 OF 2024

IN THE MATTER OF:
AMITKUMAR . APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ....RESPONDENTS
INDEX
. No. Particulars Pg. No.
Index 1
OBJECTIONS ON BEHALF OF THE 2-7

APPLICANT TO THE ADDITIONAL
AFFIDAVIT AND ACTION PLAN FILED BY
RESPONDENT NO. 6 (DISTRICT
MAGISTRATE SHAMLI)

Annexure B-1: True copies of the representative 8
geotagged pictures evidence showing the illegal
dumping of solid waste in the riverbed within the

Shamli district

Annexure B-2: True copies of the geotagged and 9
timestamped pictures showing encroachment on the
Khokhari riverbed

Annexure B-3: True copy of the representation sent 10-11
by Applicant to Respondent No. 6 via Jansunwai
Ref No. 60000260006129

Filed by:

Amit Kumar
(Applicant in person)
Place: New Delhi
Dated: 28.01.2026
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
O.ANO. 201 OF 2024

IN THE MATTER OF:
AMIT KUMAR . APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ....RESPONDENTS

OBJECTIONS ON BEHALF OF THE APPLICANT TO THE ADDITIONAL
AFFIDAVIT AND ACTION PLAN FILED BY RESPONDENT NO. 6 (DM SHAMLI)

MOST RESPECTFULLY SHOWETH:

1. The Applicant most respectfully submits that the Additional Affidavit dated
01.11.2025 submitted by the Respondent No. 6 i.e. District Magistrate, Shamli, is
grossly inadequate, dilatory, and fails to meet the stringent requirements of the

Hon'ble Tribunal’s order dated 01.08.2025.

2. The Applicant, at this stage, is filing these specific objections to the content of the
Additional Afhidavit dated 01.11.2025 submitted by the Respondent No. 6 to
highlight the deliberate suppression of data and technical failures by the District
Magistrate Shamli, while reserving the liberty to file a further detailed response as

more facts cmerge.

Objections/Submissions by the Applicant

3. That this Hon’ble Tribunal, vide its order dated 01.08.2025, had directed the

Respondent No. 6 i.e. District Magistrate, Shamli to file a fresh affidavit clearly

indicating all minor and major drains outfalling into the river, a
timebound plan to prevent sewage discharge, the demarcation of
floodplains, and the specific actions taken for the removal of

encroachments to_ensure the continuous flow of the Khokhari River in

strict compliance with the Ganga Order of 2016. However, the 'Additional
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Affidavit' filed by Respondent No. 6 on 01.11.2025 is a patently vague, evasive,
and non-compliant document. It is nothing more than a bureaucratic facade
designed to mislead this Hon'ble Tribunal and is a deliberate attempt to mislead
this Hon’ble Tribunal. Instead of showing ground-level enforcement as mandated,
the Respondent relies on hypothetical 'proposed’ costs and distant 'future’

timelines to evade immediate accountability for the ongoing ecological death of

the Khokhari River. The document lacks any concrete remedial measures and
confirms that the DM Shamli has failed to perform the statutory duties
explicitly directed by this Hon'ble Tribunal.

. That the Respondent No. 6 has failed to clearly indicate all the minor and major
drains which are out falling in the river Khakhori in Shamli District and neither
attached a “time-bound” plan to prevent the flowing of sewage and domestic
waste in the river. Instead, the Respondent No. 6 relied on a letter sent by the
District Panchayat Raj Officer to the Chief Development Officer vaguely
mentioning that the action will be taken in 45 days after the allotment of funds.
The Respondent No. 6 has willfully failed to implement the mandatory provisions
of Order 6 of the Ganga (Rejuvenation, Protection and Management) Authorities
Order, 2016. That the Respondent No. 6 despite being the Chairman of the
District Ganga Committee of Shamli district has failed to list all the major and

minor drains falling into the Khokhari River and their tapping as directed by the

Hon’ble NGT and hence Respondent No. 6 is liable to be imposed with the
environment compensation until the time the untreated water and solid
aste is dumped in the Khokhari River.

. That the Applicant submits that the dumping of solid waste into the riverbed of
the Khokhari River continues unabated and with total impunity, as is
unequivocally established by the latest geotagged and timestamped photographs
which expose the Respondent no. 6’s total failure with compliance of NGT
directions, applicable laws, and the Ganga Order 2016.

True copies of the representative geotagged pictures evidence showing the illegal
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dumping of solid waste in the riverbed within the Shamli district are annexed

herewith as Annexure B-1.

. It is most respectfully submitted that despite the clear directions of this Hon’ble
Tribunal, the illegal encroachments upon the Khokhari riverbed in Shamli
District have not been removed. The Respondent No. 6 has failed to take any
action on the ground; instead, the administration has limited its 'action’ to the
mere issuance of notices by the SDM Court. It is submitted that the Tehsildar,
Unn, has willfully failed to comply with these judicial notices, making the entire

legal process a paper exercise to shield the encroachers.

. The Respondent No. 6 has failed to place on record a single geotagged
photograph as evidence of actual encroachment removal. In stark contrast, the
Applicant is placing on record clear, incontrovertible proof that the
riverbed is still under encroachment. The latest geotagged and timestamped
pictures demonstrate that permanent illegal constructions continue to stand on
the riverbed. Further, the Applicant’s formal representations to Respondent No.
6 via the State Grievance Portal (Jansunwai Ref No. 60000260006129) have been
completely ignored, showing a pattern of systemic negligence and lack of
accountability.

True copies of the geotagged and timestamped pictures showing encroachment

on the Khokhari riverbed are annexed herewith as Annexure B-2.

A true copy of the representation sent by Applicant to Respondent No. 6 via

Jansunwai Ref No. 60000260006129 is annexed as Annexure B-3.

. That the Respondent No. 6’s claim regarding the demarcation of the floodplains
is a pure lie. It is most respectfully submitted that despite the categorical
directions of this Hon’ble Tribunal in its order dated 01.08.2025 to provide a
'timebound action for the demarcation of floodplains, the deadlines set by the
administration itself have lapsed without a single stone being moved on the

ground.
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As of the date of this filing, there exists no Gazette Notification declaring
or protecting the floodplains of the Khokhari River.

9. That the action plan submitted by the Respondent No. 6 is nothing more than a
compilation of hollow correspondence and administrative paperwork. It is most
respectfully submitted that while mere letters have been exchanged between
departments, there is zero action on the ground; the Khokhari River remains in
the same state of absolute degradation as it was when this matter first reached this

Hon’ble Tribunal.

That the Respondent No. 6 has blatantly ignored the directions of this Tribunal
by failing to provide a definitive, time-bound restoration plan. The affidavit is
conspicuously silent on the most critical aspects of rejuvenation: it fails to specify
the exact date on which the excavation work will commence, the exact date of its
completion, and the final timeline for the total restoration of the river's perennial
flow. This calculated ambiguity is a direct affront to the judicial process and

confirms that Respondent No. 6 has no genuine intent to comply with the

environmental mandates of this Hon'ble Tribunal.

10. That the Respondent No. 6 has blatantly disregarded the direction of this
Hon’ble Tribunal to ensure the continuous flow of the Khokhari River. A perusal
of the Respondent’s own records reveals a shocking attempt to facilitate the
conversion of river land into private owner name, as per Judicial Page No. 645, the
revenue records for Village Alipura indicate that Khasra No. 23Mi which is part of
the flow of the Khokhari river is currently recorded under private ownership. The
Respondent No. 6 chose to assist in the systematic erasure of the river from
revenue records rather than ensuring its continuous flow as mandated by the
Ganga Order 2016 and also directed the Hon’ble NGT vide order dated

01.08.2025.

11. That a summary table showing the non compliance by the Respondent No. 6

District Magistrate Shamli is shown below:
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Part of Hon’ble NGT
Order 01.08.2025

Compliance/Non
compliance by

Remarks
(Material to refer and the

DM Shamli details of non compliance)
clearly indicating all the | Not complied list of all drains missing in the
minor and major drains Affidavit of DM Shamli
which are out falling in
the river Khakhori
the timebound plan to | Not complied No action plan provided to
prevent the flowing of prevent the flowing of sewage.
sewage and domestic domestic waste is still dumped
waste in the river in the riverbed (ref to

Annexure B-1)
the timebound action | Not complied No Gazette notification is yet
for the demarcation of done and floodplain  of
flood plains Khokhari  river still not
demarcated
the action which has | Not complied Not action taken and no
been taken for removal evidences provided by the
of the encroachment Respondent No. 6
Encroachment on riverbed still
exist (ref to Annexure B-2)
timebound  proposed | Not complied Respondent No. 6 merely
action for removing the mentioned that the remaining
remaining encroachments will be removed
encroachments  from in conjunction with the
the floodplain excavation  work  without
mentioning a precise deadline
to do so.
the action plan to | Notcomplied The continuous flow is lacking
ensure continuous flow as the Judicial Page No. 645,
of the river in their it _shows that in Village
District Alipura, the Khasra No.
23Mi is a private owner
making the Khokhari river
non continuous.
the efforts which have | Not complied No funds allocated, no time

made them for

by
restoration of the of the
river strictly in
compliance  of the

Ganga order of 2016

bound restoration plan and
there is ongoing violation of
the Ganga Order 2016.
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PRAYER
12.1In light of the above submissions, it is most respectfully prayed that this Hon’ble
Tribunal may be pleased to:

a. Impose exemplary costs upon the Respondent No. 6 i.e. DM Shamli
for wilful non-compliance with the order dated 01.08.2025 and for
attempting to mislead this Tribunal with a vague action plan.

b. Direct the Respondent No. 6 for submission of a technical restoration plan
with fixed dates for the commencement and completion of excavation and
full river rejuvenation.

c. Direct immediate stoppage of all untreated sewage and solid waste
dumping into the Khokhari River.

d. Mandate the Gazette Notification of the floodplain within a fixed timeline
to prevent further damage to the river.

e. Grant any other relief that this Hon’ble Tribunal deems fit and proper in

the interest of justice and environmental protection.

VERIFICATION
Verified at New Delhi on this 27th day of January 2026 that the contents of the

above submission, are correct and true to the best of our knowledge, belief, and
official records. No part of it is false, and nothing material has been concealed

therein.

Filed by:

Amit Kumar
(Applicant in person)
New Delhi

Dated: 28.01.2026
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Annexure B-1

Geotagged Pictures dated 27.01.2025 showing solid waste dumping in

Khokhari riverbed in Shamli District

",‘" GPS Map Camera 2

Shamli,Uttar Pradesh,India & “Shamli,Uttar Pradesh,India
Azizpur Road, Un, Shamli, Uttar Pradesh 247773, India

Azizpur Road, Un, Shamli, Uttar Pradesh 247773, India
Lat 29.598403, Long 77.149405

Lat 29.598410, Long 77.149405
Tuesday, 27/01/2026 11:10 AM GMT+05:30 X 3 Tuesday, 27/01/2026 11:10 AM GMT+05:30
Note : Captured by GPS Map Camera Note ; Captured by/GPS Map Camera

Shamli,Uttar Pradesh,India &
Azizpur-Road, Un, Shamli, Uttar Pradesh 247773, India
Lat.29.603825, Long 77.142548

Tuesday, 27/01/2026 11:15 AM GMT+05:30

Note : Captured by GPS Map Camera

2
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Annexure B-2

Geotagged Pictures dated 27.01.2025 showing encroachment on Khokhari River

. e =
R . K opsmapcamera

Shamli,Uttar Pradesh,India &

Chausana Harinagar Road, Un, Shamli, Uttar Pradesh
#247778, India

Lat 29.623527, Long 77.142893

Tuesday, 27/01/2026 11:25 AM GMT+05:30

Note : Captured by GPS Map Camera

* [0 oPsMap camera & oPsmap camera

Shamli,Uttar Pradesh,India & Shamli,Uttar Pradesh,India &
Azizpur Road, Un, Shamli, Uttar Pradesh 247773, India
? Lat 29.606314, Long 77.139264 Lat 29.606316, Long 77.139261

Tuesday, 27/01/2026 11:18 AM GMT+05:30 Tuesday, 27/01/2026 11:18 AM GMT+05:30

Azizpur Road, Un, Shamli, Uttar Pradesh 247773, India

§ Note : Captured by GPS Map Camera Note : Captured by GPS Map Camera

Image 5 & 6: Encroachment on Khokhari River filling it
and doing agriculture on its riverbed
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Annexure B-3

Jar
fSrATfaeR AT
SUE QMHAAT, 3T Tl

o AT T 3UTSTATI®BRT, 37 gRT WIER! 74 & TTGR ag IR dadelt 3Teeif
& AT T 81 Td IoRa Y2E P felfdaar & dau # feleprad|

LHECE

AT BT & fob SHUC emAelt # yarfed @) 78 o TR&UT Ud YASiTdd B &g A
I g srfereor, 7€ Roett gRT THT IHg W T fEm-fAger it fby g &1 & amgen
& IUTAT H §Io] TUS, YoIFBIATR GRT Tiod & 7 i 04-07-2024 Td 10-07-2024 &1
LA ARIE0T Y AT & TG | 31 aTet 373 37{depHvT T faf=a faar ol

JeRd TUT H —JRATd 3UTSTATftieb R, 3T gRT fasgd gAdTS & ueard fedie 27-06-2025 w1
3ffaw 3mreer Ut g MU €, fSids 3fdifd arg IwaT 2700/2025 (WREBR §9TH &3 371S) o
W Fhidr R TRt T&t B i R &, Hifed, AT $AR, IAGAR ded b 27
TfdarEhTon qor a1e T 2701/2025 (RGR 41 ool 31f) & umH aigmET g 9t dr
fH TR IR, Hoitd, YT, T9lg, faATe gd 3TaRT 31fe gRT b 1Q wiT$ 31fdehHUT &l WRAT
AR GR& |igdT 2023 @l ¥RT 152 & d8d "dfecice JEH' Hd Y deeblel g Td Teb
HATE P HIaN 3T 3T YK 3 b s fHEer g 1y &

IUTSATTHIRRY =TT, HT GRT HRATI ATTRD Y& HigdT 2023 b1 URT 152 & 3idrfd qrikd
S 31l H 31Tt 7hia=T (791 WUs), dgdiciaR 3 Ud YHRT At (2T fgistn) &f
HH=IY RO B deehlel 3TfdshAUT geM g Al fasam mam el

SURTATERRT =TT, 3T 3 Heftid 3fHebriRal Pl Ueb udle & Hiad Tgerd STguTe 3T
TR B BT 3720 f&ar Tl 37 W o1 fawy 2 fo qafed a9a did & S & Iwia
dgHIER 3T gRT &9 &2 § BI$ oI Bridrel T8l Pl ¢ 2 3R 7 & 37y Pbesil Pl Jeard
BT T 81 ISR f9TT Bl 39 fRIfeiefdl & BRUT Gkl et &b J1SgR (Restoration
Plan) &7 ®Rf 91ftid 81 38T &, ST fdb T8 AR W= AT UASie! & 3Gl B 31aHMHAT 6l Yol
Tt g |

37d: oftaH Sft I fag fdeq & o Srfea vd varfavor TReor o1 gfsed W@ gY dedidar 31
Uq Haferd S I B fAcer fifd T &Y Ut &3, difds UTH Fepidt Td AT § WIERT AT Bl
YA IR T 31 3TTdshHUT Pl deebTel Ba’d &Y AT bl 3TTdshHUT Herd BRTAT ST Hep |

e~

31 37Hd $HAR

TS He’: +91 9050487878
i 6 STt 2025

HAMB: AT ITATAT 3UTSTATEbRI, 37 gRT d1e I&AT 2700/2025 Td 2701/2025 ®
ITRd 312N &Y BRI AT

10



Tef FweT : 60000260006129 |, f&ie - 28 Jan 2026 dd &I feifd

TIeAdAl &l fdaroT ;

eI -

60000260006129

TIEH T ATH-

Dr Amit Kumar

fav3-

District Magistrate Shamli is expected to take immediate and necessary action as per law. Detailed letter is
attached.
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